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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No.gQ %g;;g% in . | Date(ﬁ?decision:21.05.1992‘ )
ehri R, S, Gupta sesPetitioner
Yapplicant No.6 in OA 837/90)
Vs,
Unien of India thrbugh the : «« eRespondents
Secretary, Ministry of Urban . '
Development h
CORAM:

The Hon'ble Mr.PeKs» KARTHA, VICE CHATKMAN(3J)

The Hon'ble Mr B+ N+, DHOUNDIYAL,~DMINISTRATIVE MEMBER

1. Whether Réporters of  local papers may be allowed
to see the Judgment? ﬁﬁbﬁ
2. To be referred to the Reporters or not? g

JUDGMENT

(of the Bench’delivered>by\Hon'ble Shri P.K, Kartha,
Vice Chairman(J))

The petitioner in this RA is gne of the original
applicents in OA 837/S0 which was disposed of by judgment
dated 07.0461992.: The pefitioners in the main 8pplication
had prayed thét the respondents be directed to’consider
them for promotion from ggthunior Engineer‘to RAssistant
Engineer in CPWD, earlisst they uwere ent;tled to be
considered if there uas no? guota for appointment/promotion
to Aséistant Enginser and to promote them on duty retrospectively

with arrears uith'interest at 15% and other consequential

benefits including further promotion,
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24 After hearing the learned counsel of both
parties and going through the records of the case

carefully, the Tribunal found no merit in the applicetion

and the same was dismissed,

T After going throuoch the greounds raised in
C%j_i?w O
the RA, we see no errorLgppérent on the face of the

.

udoment, The petitioner has élso not brought out any
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resh facts waerrenting a review of the judgment., The

RA is sccordingly rejected.
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